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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 23" November, 2021.

L. A. BILL No. 24 of 2021.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PRIVATE
UNIVERSITIES (ESTABLISHMENT AND REGULATION) ACT, 2016.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Private Universities  Shorttitle and
' (Establishment and Regulation) (Amendment) Act, 2021. commencement -

(2) Itshall be deemed to have come into force with effect on and from the
6™ August, 2021.

Z In the Andhra Pradesh Private Universities (Establishment and Regulation)
Act, 2016 (hereinafter referred to as the Principal Act) in section 2,-

Amendment of
section 2.

(1) after clause (3), the following clause shall be inserted, namely,- G

“(3-A) “Brownfield University” means an existing College(s) / Institution (s)of
I-[lgher Education that is,-

(1) located in a geographically con‘uguous area inan extent ofland not less
than 50 acres;

(11) engaged in tcachmg and research at Undcr Graduate and Post Graduate
or Higher Levels in the state of Andhra Pradesh;
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Possessing NAAC Accreditation of 3.2 and above for two cycles and/or
NBA Accreditation of two cycles;

Willingness to invest in the existing college a minimum of 250 crores further
more in the course of three years ;

Possesses tie up with top 100 Universities in the Global ranking for j }omt
certification of degrees as pre-requisite; and

Willingness to allot fifty percentage (50%) of seats with regards to Medical
and Dental courses and minimum thirty- five percentage (35%) of seats in
all other courses under Government Quota at subsidized rates to benefit
the poor children of the State as directed by the State Government” :

Provided that Colleges / institutions shall submit a proposal
duly satisfying the above requisite conditions to be converted mto private
Brown field uhiversity:

Provided further that Government shall at its sole discretion

‘examine each proposal and give permission for such proposals which

fulfil all the reqmremems undcr this Act and in accordance with the rules
therein. .

after clause (4),m¢“followir'1g clause shall be inserted, namely,-

“(4-A) “College” means self-financing college (s)/institution (s) of Higher
Education affiliated to any State University;” :

clause (9) shall be omitted.
after clause (12),the following clause shall be inserted, namely,-

“(12-A) *Government Quota Seats™ means fifty percentage (50%)of seats
with regard to Medical and Dental Courses and minimum thirty-five

~ percentage (35%) of approved intake in every other course of study offered

)

(6)

by the University, to be filled up by the Government in accordance with
the procedure prescribed under Section 33(A)(1) of the Act:”

for clause(ZB)_, the following clause shall be substituted, namely, -
*(23) “Regulatory Authority” means the Andhra Pradesh Higher Education

‘Regulatory and Monitoring Commission established under Section 3 of

the Andhra Pradesh Higher Education Regulatory and Momtormg
Commission Act, 2019 (Act 20 0f2019);”

for clause (30),the following clause shall be substituted, namely, -

“(30) *“State University’ means a university established underan Act of
the Andhra Pradesh State Legislature other than the Private Universities
established under Section 3 of the Act;” g

In section 3 of the Principal Act, for sﬁb-scction(3),the following shall be
substituted, namely, -

“(3) The University may be a Greenfield or Brownfield and unitary in nature
and shall not have power to affiliate and/or recognize any college or institution.”
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In section 32 of the Principal Act,-

(1)

@)

for sub-section (1) the following shall be substituted, namely.-

(1) The Andhra Pradesh Higher Education Regulatory and Monitoring
Commission (APHERMC) constituted under Seetion 3 of the Andhra
Pradesh Higher Education Regulatory and Monitoring Commission Act,
2019 (Act 20 0f2019) shall be the Regulatory Authority for the following
purposes, -

® Fixing fee structure for Government Quota seats in Private
Universities; - :

(i) Grant accreditation to Private Universities in the manner as
prescribed under the rules provided further that the parameters for
accreditation shall not be in derogation of the existing regulations framed
by various Central Authorities/ Agencies such as UGC, AICTE, NCTE,
MCI, PCI, NAAC, ICAR, DBT, DST, CSIR, BCl etc.”

sub-sections (2), (4),(5),(6),(7).(8),(9) and (10) shall be omitted.

Amendm_ent of
section 32.

In the Principal Act, after section 3 3, the following new section shall be inserted, Insertion of new
namely,-+

Allocation ~ “33.A. Notwithstanding anything to the contrary to

of Seats.

section

(1)

@)

€)

(1) the Andhra Pradesh Private-Universities (Establishment and Regulation)
(Amendment) Ordinance, 2021 is hereby repealed.

The Government shall earmark Government quota of fifty percentage
(50%) seats with regard to Medical and Dental Courses and minimum
thirty-five percentage (35%) of seats in every other course of study to
be filled in accordance with the rules prescribed under the Act,

* The Government Quota seats in any course 8f study offered by the

Private University will be filled-up based on the merit among the qualified

section 33 A.

candidates in the concerned Common Entrance Test (CET) either

conducted by the Central Government/ State Government or its
instrumentalities as prescribed in the rules;

The fee charged for the Government Quota Seats in any Course of the
study offered by the Private University shall be determined by the Andhra
Pradesh Higher Education Regulatory and Monitoring Commission.”.

(2) Notwithstanding such repeal, anything done or any action taken under the

said ordinance shall be deemed to have been done or taken under this
Act.

Repeal and savings -
of Ordinance No.
10 0f2021.
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- STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh is committed to provide quality education and to ensure that
itis accessible to meritorious students belonging to socially and economically backward sections. In this
regard, ithas been envisioned that the local students must get opportunities to study in Private Universities
established in the state. These institutions have a rich and vast experience in creating a strong learning
ecosystem that prepares the students for both the industry and higher learning opportunities. In pursuance
of this objective, it has been decided that there is a need to reserve seats in every course of study as
Government seats for admission in Private Universities.

In line with the provision of the National Education Policy, 2020 that directs colleges to strive
towards becoming autonomous and eventually transform into universities, the Government of Andhra
Pradesh seeks the establishment of Brownfield Private Universities in the state. It will allow well-performing
colleges in the state that have established a reputation for offering world-class education and have consistently
obtained higher NAAC or NBA to transform into Brownfield Private University. :

The Andhra Pradesh Private Universities (Establishment and Regulation) Act 2016 provides for
the establishment of a Regulatory Authority under Section 32 of the Act to mdintain standards of teaching,
examination and research, ensuring accreditation, regulation of fee, etc. Through amendment of the Act,
Andhra Pradesh Higher Education Regulatory and Monitoring Commission (APHERMC) will be designated
as the Regulatory Authority of Private Universities. Modification of provisions will strengthen and simplify
the Regulatory environment for Private Universities in the State, bringing in grcater accountability and
discipline into the system. :

Accordingly, Government have taken a decision to amend the Andhra Pradesh Private Umvcrsmes
(Establishinent and Regulation) Act, 2016 . >

As the Legislature was not then in session, having been prorogued, and it has been decided to give
effect to the above decision immediately, the Andhra Pradesh Private Universities (Establishment and
Regulation) (Amendment) Ordinance, 2021 (A.P. Ordinance No. 10 of 2021) was promulgated by the
Governor on the 4™ August, 2021 which has been published in the Andhra Pradesh Gazette on the 6%
August 2021 (A.P. Ordinance No. 10 of 2021) to provide reservation of certain percentage of seats as
Government Quota seats for admission in Private Universities, permit the establishment of Brownfield
Private Universities and modify relevant provisions pertaining to Regulatory Authority.

In the Andhra Pradesh Private Universities (Establishment and Regulation) (Amendment) Ordinance,
2021 under section 33-A, the Government shall earmark Government Quota of thirty-five percentage
- (35%) of seats in Private Universities.

Meanwhile Apollo University has come forward to allot 50% of seats as government quo.ta
seats.Similarly in future other Private Universities may also be willing to offer more than 35% as government

quota seats. In this regard, to facilitate it to happen there isaneedto modlfy the relevant sections in the
ordinance. _

Further, as per G.0.Ms.No. 111 dated 07-07-2017 and G.O.Ms.No 70 dated 3-05-201 7,50%
~ of the sanctioned intake of the Under Graduate & Post Graduate seats in Unaided Non-Minority Medical
/ Dental Colleges in the State are earmarked as Convenor Seats and the seats are allotted based on merit
of the candidates who are qualified at the common entrance test, NEET-UG/ NEET"P(I fNEET—MDS for
that year following the rule of reservation.

However, with regard to seat allotment for Under Graduate & Post Graduate Medical / Dental
courses in private universities, reservation of 50 % of seats are not stated either in the Andhra Pradesh

Private Universities (Establishment and Regulation) (Amendment) Ordinance, 2021 or in the Andhra Pradesh
Private Universities (Establishment and Regulatlon) Act2016.
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Additionally, the words “Government Quota and” in Section 32 (1) (i) of the Ordinance is
superfluous. Hence, it is proposed to delete the words “Government Quota and” in Section 32 (1) (i) of
the Andhra Pradesh Private Universities (Establishment and Regulation) (Amendment) Ordinance, 2021.
Thus, there is a need to modify the provisions of the Ordinance to amend the Act accordingly.

The Andhra Pradesh Private Universitics (Establishment and Regulation) (Amendment) Act,
2021, inter alia, seeks to—

)  provide reservation of fifty percentage (50%) of seats with regards to Medical and Dental
courses and minimum thirty-five percentage (35%) of seats in every other course of study,
as Government quota seats for admission in Private Universities;

(i)  permit well-performing colleges with reqmsite qualifications to transform into Brownfield
University and

(i)  simplify and strengthen the regulatory environment for Private Universities.

Accordingly, now the Government have taken a decision to make some modifications to the Bill
which replaces A.P. Ordinance No. 10 0f2021 to achieve above objective.

The Bill seeks to replace the said Ordina_nce with modifications and to give effect to the above
decision.

Dr. AUDIMULAPU SURESH,
MINISTER OF EDUCATION.
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MEMORANDUM UNDER DELEGATED LEGISLATION

Clauses 1(2) and 33A of the Andhra Pradesh Private Universities (Establishment and Regulation)
(Amendment) Bill, 2021 authorizes the Government to issue notifications and to make rules in respect of
matters specified therein and generally to carry out the purposes of this Act. The notification so issued
which are intended to cover matters mostly of procedural in nature are to be laid on the Table of Legislature
of the State and will be subject to any modification made by the Legislature. :

- The above provisions of the Bill regarding Delegated Legislation are thus of a normal type and are
mainly intended to cover matters of procedure. '

Dr. AUDIMULAPU SURESH,
MINISTER OF EDUCATION.. -
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MEMORANDAM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THEANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Private Universities (Establishment and Regulaiion) (Amendment) Bill, 2021
after it is passed by the Legislature of the State may be submitted to the Governor for his assent under
article 200 ofthe Constitution of India.

Dr. AUDIMULAPU SURESH,
MINISTER OF EDUCATION.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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